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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAT

EASTERN ZONE BENCH, KOLKATA, WEST BENGAT

ORIGINAL APPLICATION No. 120/ 2023lEZ

In the matter of :

Kartik Maiumdar ."..Applicant

Versus

State of West Bengal & Ors.

.....Respondents.

AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 5, Santosh

Srivastav, Proprietor of Riddhi Siddhi Construction Materials.

1, Sri Santosh Srivastav, son of Kameshwar Srivastav, aged about M

,vears, by faith- Hindu, by Occupation- Proprietor of Riddhi Siddhi

Construction Materials, of 6th Mile, P.O- Nemai, Mati.gara, Darjeeling, Pin-

734010, do hereby solemnly declare and say as follows:

1. That I am the Proprietor of Director of Riddhi Siddhi Construction

Ntateriais and as such I am well acquainted with the facts and circumstances of

the case.

2. That I have been advised to deal with those contention and/or

averments made in the said Original application which appear to be material

and reierrant for adjudication of tl-re said application and I further say that the

averments and / or contentions lvhich are not expressly admitted, deemed to
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3. Before dealing with averments and/or allegations made in various

paragraphs of the Original applicatiory I crave leave to place following

facts for proper appreciation and / or adjudication of the case :

(a) That after being purchased of land situated atMouza- Nimai, J.L

no. 57 measuring 57 Decimais within Gram Panchayet, P.S- Matrgara,

Pargana- Patharghata, Sub-Division- Siliguri, within District- Darjeeling, the

answering respondent converted the land from Classification Rupni & Danga

to Karkhana and obtained Conversion Certificate from the Sub-Divisional

Land & Land Reforms Officer, Siliguri vide Memo no. 1349|SDLbLRO-S1/1a

dated 07.08.2014.

Copy of the said Conversion Certificate is annexed herewith and

marked with the letter'A-1' to this affidavit.

(b) That a{ter making conversion of classification of land t<r

'Karkhana' the respondent no. 5 obtaineci 'No Objection Certificate' from the

Office of Patharghata Cram Panchayat in the name of 'Ridhi Sidhi

Construction Materials' for the functioning of stone chips crusher unit.

Copy of the said No Objection Certificate is annexed herewith and

marked with the letter'A-2' to this affidavit.

(c) 'Ihat vide Memo dated 29"08.2078, the West Bengal Pollution

Control Board issuerl Consent to Operate in favour of Respondent no. 5, M/s

under
,, * ;l-/i
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Orange Category Unit located at Nemai jote, P.O- Nemai, P.S- Mati1ara,

District- Darjeeling, Pin- 734010.

Copy of the said Consent to Operate is annexed herewith and marked

with the letter'A-3' to this affidavit.

4. With regard to the statements made in paragraph 1 of the said

application, I deny and dispute each and every allegations which are contrary

to the records and I say that applicant made incorrect statement that the

respondent no. 5 is operating stone crushing unit in Panchkelguri viliage in

the District- Jalpaiguri. It is matter of record that the Unit of the respondent

no. 5 is situate at Nemai jote, P.O- Nemai, P.S- Matigara, District- Darjeeling,

Pin- 73401,0. It is submitted that inspite of having full knon ledge of the same

the applicant nrith an intention to harras the answerlng respondent instituted

instant originai application against the respondent no. 5.

5. With regard to the statements made in paragraph 2, 3, 1, 5 of the said

appiication, I deny and di.spute each and every allegaiions r.r,hich are contrary

to the records and I say that the stone crushing Unit of respondent no. 5 falls

outside the eco-sensiti.ve zone of Mahananda Wild Life Sanctuary. That the

Notification dated 22.A9.2A20 of Ministry of Environment, Forest and Climate

Change contains the list of villages rvhich comes under Eco-Sensitlve Zone

wherein it is matter of record that the Mouza- Ner,ai falls outside the said

eco-sensitive zone.

Copy of the entire hiotification dated 22.09.2A20 with list of viliages is

annexed herervith and marked r,vith the ietter 'A'4' to lhis affidavit.
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6. With regard to the statements made in paragraph 6 of the said

application, I deny and dispute each and every allegations which are contrary

to the records. It is denied that unit of respondent no. 5 using machined like

Rolier Crusher, Cone Crusher, Impactor, Rotopoctor. and I say that crushing

unit of answering respondent is not involved in drilling, hauling and

therefore using of aforesaid machines like Roller Crusher, Cone Crusher,

Impactor, Rotopoctor not required. Only Jaw crusher used as the said

machines are safe from the other machines for protection of environment.

Copy of photographs are annexed hereto and marked r,r,ith the letter

'A-5' to this affidavit.

7. With regard to the statements made in paragraph 7 of the said

application, I deny and dispute each and every allegations which are contrary

to the records. It is further denied that crushing activities involved

transportation of stone chips result in movement of heavy vehicies transport

and creates fugitive dust emission. It is stated that respondent unit takes ai1

safety majors for transportation and dust emission like, i) Wetting of roads ti11

the highway and ii) under load vehicles are used for transportation.

Copy of photographs are annexed hereto and marked with the leiter

'A-6' to this affidavit.

B. Wlth regard to the statements made in paragraph 8 of the said

application, I deny and dispute each and every allegations lvhich are contrary

io the records and I say that in OA 30412A79, CPCB have submitted a report
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before the Hon'ble National Green Tribunal regarding distance criteria

maintained by the stone quarries which provides that minimum distance of

200 rneters from inhabited sites is to be maintained when blasting is involved.

It is stated that respondent Unit has no blasting of stone process for raw

materials and all raw materials are riverbed materials.

CoPy of photographs are annexed hereto and marked with the letter

'A-7' to this affidavit.

9. with regard to the statements made in paragraph 9 of the said

application, I deny and dispute each and every allegations which are contrary

to the records and I say that the respondent unit taken all measures like a)

Dust containment flrm suppression system for the equipment, b) construction

of wind breaking walls on one side and other side is under constructior, , c)

regular cleaning and wetting of the ground within the premises, d) Growing

of green belt

CoPy of photographs are annexed hereto and marked with the letter

'A-8' to this affidavit.

10. with regard to the statements made in paragraph 10, 11 of the said

application, I deny and dispute each and every allegations which are contrary

to the records and I say that as it is stated earlier that when the respondent

unit is faliing outside the jurisdiction of ec sensitive zone around sanctuaries,

thereby allegations alleged against the respondent no. 5 regarding violation of

sitting criteria and/or operation of illegal stone cn-rshing unit iras no iegs to
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stand upon. On the contrary the respondent unit being law abiding unit is

operating after obtaining Consent to operate as well as taking all measures for

protection of environment. Moreover it is specifically denied that the unit falls

under Red category as it is matter of record that the respondent no. 5 unit is

under Orange category as per consent to operate granted by the West Bengal

Pollution Control Board. It is further evident from the Notification Table G-3 :

Final list of Orange category of Industrial Sectors wherein Stone crusher

Industry is mentioned in Orange category.

Copy of Final list of Orange category are annexed hereto and marked

with the letter 'A-9' to this affidavit.

11. That the respondent unit has been complying with the conditions as

issued by the State Board following the laws of the land and maintaining all

criterions after obtaining the statutory clearances.

12. That the respondent unit humbly submits that the unit has high regard

to the Solemn Orders as passed by this Hon'ble Tribunal and be discharged

from the instant proceeding and further submits that the respondent Unit will

comply with any Order as may be passed by this Hon'ble Tribunai.
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VERIFICATION

T, the Deponent above-named, do hereby verify and declare that the

statements made in paragraphs are true and correct to the best of my

knowledge and information and I believe that nothing material has been

concealed there from.

r^
Verified at Kolkata on l3 day of March,2024.

Prepared by me DEPONENT

Brdhi Siditi e onslri.;ciii;:l t*:iei!als'
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GOVERI{MENT OF WEST BENGAL
i);i;,r;:.lii OF'l'lIFl SUB-DIVISIONAL LAND & LAND REFORN{S OFI'ICE'R

SILTGURI

!4c:ni; ^io. 1349 / SDL&!-RO-Slgi14 Date:07/08/2014

CO'NVERSIOI{ CERTIFICAIE
/" !^

iii'i Kaineshwar Prasad Srivastava
SIO iate Sukhdeo Prasad Srivastava
Vili. Guria Jote, P.O. Nimai,
P.S. Iu4atigara
Iiist la;'jeeling
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OFFICE OF THE

PATHARGHATA GRAM PANCHAYAT
Venchijote, P.O.-New Chamta, Dist-Darjeeling, W.B.

Memo No:-77 /PGlO4/L6 Date> 221O4116

This is to certify that the undersigned has 'No OBJECTION,, for the
functioning of stone chips crusher unit in the name of ,,RIDHI SIDHr
CONSTRUCTION MATERIALS" by the owners:- 1) Kameshwar pd Srivastava,

2) sparsh sitani & 3) Aditya sitani at 6th mite, NimaiJote, p.o- Nimai , p.s.-
Matigara, Dist- Darjeeling, w.g. within the jurisdiction of patharghata

Gram Panchayat provided all the rules are followed as laid down by the
concerned departments of Govt. Of West Bengal.

The Land details are as follows:-

Mouza - Nimai

JL NO.57

Kh. No-452(LR), 30S(RS) (NEw- 806)

Plot no-37 3,394,395,396 (Area-57 Decimal )

9
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PATHARGHAT
Vencltijote, P.O-

PAI\CHAYAT AA
W.B.

I

OFFICE OF THE

Memo l{o : -24 9/P G/04 /1 7.

TIO OBJDCTIOI[ CERTIFICATE

This is to certify that the undersigned has "NO OBJECTION,, for the

functioningofstonechipscrusherunitinthenameof

MATERIALS" by the owners:-l) KAMESHWAR pD. SRIVASTAVA, 2) spARSH

' SITANI & 3) ADITYA SITANI at 6th mile; Nimaijote, Nimai sansad, p.O- Nimai, p.S-

Matigara, Dist- Darjeeling, W.B. within the jurisdiction of Patharghata Gram provided all
the ruies are followed as laid down by the concerned departments and other relevant

departments of Go."t. of West Bengal for functioning of this unit and violating the laws & rules

set by the concerned Department of Golt. of West Bengal makes this NOC non-
acknowledgeable and invalid with immediate effect so onward.

This NOC has been issued in reference to earlier NOC issued through our office vide

The land details are as follows:-

Mouza- Nimai

JL NO-57

Kh. No-462(LR), 305(RSXNEW-866)

Plot no-373,394,39S,396 (Area-57 Decimal) 7€/ t 142
trraChan

Patfraruhaiff im eanchaYat

Yi;rgh iore, Ner,v ChPrrlh' Defglirt9

Date:- 17/04/17
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['3 'rhe ,i1.,;:licanl shail maintain.the'

a-",:

- - -,,,-.,.*r-i* r-t

l-iar:ility in

09 .l'he 
Applicant shali take

prenlises to confoi'm to

Tinre

thy lirro {00 a rl, lo 09 P.tn,)

'1 0 The Applicant shall remain,lesPPtls
frrr nislr b tlte Slale Bcard
iiqi.;iti effltrent anli air emissions,

11. r he Ap1;licant shail at all times
ing fLigilive emi$sions) ftom all s'

suuoundrng areas/inhabitants. . 
'

12 T-ire Al.rplicarrl shali bring airout

13 -l h: Alttl.ltcani shall provide for
ties E-ejJSence
lorr':', the aon(liUo

r:f such alte
ns ol the C

14 liil iire stacl(s ccnnecteC to
l:crs sucir as S- i, S-2 etc. and
;rirrl tre szrt'ltr: shall be nrade avail
authorised agencies.

15, l'he Applicanl shall install a sepa
poikrlir:t'r cotrtrol devices and shall in

ellt priri)oses es ntelltioned ab0ve

10. Tne ApJ:licant shall aliow the
;-ible'rirr-re lo lnspect the pollution
i.'lastci;arlt r ;rrid -qOlid r,niaSte SampleS lOf

llolr-l,s :;,.rthctiscd agencies.
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irlspcciing offtcers of lhe Sfare 6oard'for
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rcrrr:c-: o[ clisl:haige of any pollulants in
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r:xpiry of this Consent.

?C Ilre ttpltlir:ant shali not make
tr;r11 cquiprttent, poliution control
cilange the place of discharge,

:'i lho Altltlk:at* shall conrpiy with the

i l;r:ri.trr.irJus Ohcrnicals ilules,'i989, Hazardous
surance Act. 1991
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.{lneture to CFO Sl. No. C()
special conditions issuecl to ilI/s. Itidhi sidhi Construction il{ateri,ls

A Ernission ;-
I Fugitive emission shoirld be conttolL'cl lhrough dust ^supl)res.sioir sl.sreni und slrrinking. l-5c dLrst

corccnt'irti(). shorird be (;00 pg/rnr within l-r0 nr or,crusrrer.
2 DC sel l?5 KVA. i no.i.S nr stiick above DG roont.
I stlrclis slitltrkl lttve sarnpling arrangement rvith port, ptatfbrm and ladder as per the emission resularion

prrt -.tll olCpCB.
l| l..ftlucrrt:-

Process -. Nil
2 Domestic - to be dischargecJ through septic tank to panchayet. drain.
C Solid lYaste : - Dust to have rvater sprinklers for wetting and should be covered while transport,

D) General :-

2

Noise Control - Ambient noise level not to exceed the permissible limit. All care should be taken for
abaternent of noise. No activity should be done in the open space.

No additional machineries / equipment can be installed without prior permission from this Board. No

thanse.in_rarv 
materials, products and production capaciry should be made rvithout p.io. p.noirrion

fiom this Board.
3 Noise generated fi.om the DG set(s) to be confrolled by.providing an acoustic enclosure or by treatingthe roorn of the DG set acoustical such that the design of the acoustic enclosure or the treated roomly

4

for achieving the minirnum 25 dB (A) insertion Ioss or more for meeting the amb(night time).The insertion I ciss measured at different points at 0.5 m from the acouitic enclosure/room

d not be absrracted without prior permission of the Contpetent Authority as per the
West Bengal Gro und Water Resources Regulation) Act,2005.5 a)Each stone Unit shall install

b) Dust

c) Crusher water system shall be provided on crusher to suppress dust

d)Screen ciassifier
oading facil

e)All
covered by G.l sheet.

wetting of

6
,7

8

9

belt of 3
Ieast 2 oftrees

on Certificate to be obtained from the , if applicable.
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\,I I N { S'I'T{Y OIT EN \/I RON }'IIIN'I', ITOiTII]S
-[ AND CLIMA'l'I]- CIHANGIi

NOl'IFICTAI'ION

Nciv De lhr, the 22nrl Septenllret, 2020

4Y

s.o. 1237(ll).-\\1LlLrlttlAS, a dr'.r{i notiljcatioll \\'as publishetl i:--tht Girzette oi'lnilia'

(rli*arr: Lihargc ,ru,,ri,.,, -s tl ,+4,i?(tl). aor.,r',r-,tJii"'L)ecenll''er, 2019' inviiirrg 'biecti,ns 'r'tl 
sLr{riusilt)rr\

ol rhc Gazctr. ..,,r,.in,,rg Ltlc sai.i llolilicatloll \1'Clc lllade available to ihe ptrblic:

AND \\,Eil.,RE:\S. copies ot'the cazettll containing the saicl clraft notillcation rverc nrtrdc aYuiiable

ro tire public on thc I l'i' [)ecelni'ler' 2019;

AND \\,IIERItAs. no obje.ctious rnci suggestions \\'eie rectived ti'Llur pet'sorts itnd stirl<ehtlitlcrs itr

tcspol)sc to thc ,.i|lii rlol-illcittioni

AND \\rllEtuiAS. \dahananda Wildlit'e Sancruary is situatetlin Da|jeelirrg antl-ialpaigitIi tiislricts

.i'\\/cst Be,gal u,hich aLe characterisetl b;' 15ra*, anci iiverile. dcos)/slelll adlorn u'ith tcl qat.ciens *trtl

viliaqcs rvit[ clrycLse cthnicitics.'[hc Sartofgary tras an arca of 
,l 
61'l? sqgare kilonrett'es halbor'rrilg spccies

rrl' garLrs (ll,,s gttt ttts) ancl rrl-s, actirtg o, O rorii,ior ti:r sustaining populariotl of u'ikl elephants irl Norlil

ir',ngal iu betu'ccti Tcesta rnd \4echi Riverl

;\r.\D \\,IIEI{EAS. }lahanancla wildlii'e Sancrualy is charactelised iry eltilhant t'uigtatioti |oLtlcr

luilrl rrrrierr, ot.nligr.aror.1, clcplraut ,ntr, *i}.riir-,r- nn.r royal tlcngrrl rigcr rVas rlst'r, rcl)r)ite(i lirtt't llt''

Sr.rr-rciriary rlulrrr*g,rr,l,,,r.,,.r,r, aucl utitrter r"n.onn.'l'lte alea is also iit''"o" tbl gatir' chital isFottctl dccri')'

lrilrki,,g ciccr.. birai. 1[urgoiin. saLrrbur., Ilhssr-rs nroukey, llinralirl'an black belrr", trlttly sptcies o1'lcsstL cltl

lilic tls6inq crar u.cl *r.ulc crrt, llinralnyai. Lrlack ur,,, ieoparti inclLrdirtg cloudtri leol;ard' atrtl ttlrtll' .1llct

s,*rili:r. auintrIs Iipc rare r-rr,u'lain goiit (Sel'ort'), ertc.:

AND \\,tIEllr.\s, rhe iurportaut {1ola of lhc lvlahanaricla wildlil'e ,situctLtarv 
arc '1i'rti rrt
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fl<adani), Artctcurpus chaplashct (chaplasa/Ban kathal), Antoorq rehituka (lahasune), BischoJicL .javanic'a
flrair1al/urium), Bombax ceiba (simul), Betula c)tlindrostachya (btrchlaule saur), Cctreya arboreo (kumbhi),
Delbergia Lutifttliu (setisal / satsayer), Er.ttthrina arborescen,s (phaledo), Elaeoccu'pus sphaericus
(rudraklra), Sesbania grandflora (bak phul), Shorea robusta (sa1, sakhua), Swietenia febrifttga (cloroti),
Tetrttdiunt .fi'aritti/blium (khanakpa), Toona c:iliata (tuni/tun), Teleume hodgsorui (bhalu kath), Ulmus
lanci/blia (pipli - aule), Vabet'nun erubescens (asharay), lfalsurct tabulata (falamay), Xylia dolubri/bnni,s
(lohakat), Zizl,phus ruauritiena (kul), etc,;

AND WHEREAS, the major fauna of the Mahananda Wildlife Sanctuary includes mammals such
as Sikkim large-clawed shrew (Soriculu.s nigrescen^r Gray), Hodgson's brown-toothed shrew (Episot'icultts
cauclatus Horsefield), Indian long-tailed shrer.v (Soric'trlus leuc:ops Horsefield), Himalayan water shlew
(Chi.mntaroga.le platl,cephala himolayico Grey), fulvour fruit bat (Rottsettus leschenaultif , demares flying
fox (Pteropus giganteus\, Dobson's tube nosed bat (Murina cyclotis, Dobson), Hitnalayan hairy-winged bat
(Hariooeephalus harpia lasyuras, Hodgson), Assamese macaque (Maeaea assamensis pelops, Hodgson),
Rhesus nronkey (Macaea mulata), sma1l Indian civet (Viverricula indica), toddy cat (Parado,surus
hermaphrodites.), barktng deer (.Muntiacus muntjctk, Boddaert), tiger (Panthera tigris), leopard (Panthet'a
pardu,s), gaur (Ribos frontatis gcLtu'us), Hirnalayan black bear (Selenarctos thibetarut,s), common otter
(Lutra lutra), Elephant(Elephus inclicus), spotted deer (lxis axis, Erleben), saubar (Rusa unicolor), serow

\Copricornis suntatroensis Hodgson), pig (Sus scrola, Linnaeus), pangolin (Mnnis pentadactyla, Linnaeus),
Indian or black naped hare (Lepus nigricollis ruficaltdotltt Geoffroy), lesser giant flying squirrel
(P e tctLu"ista elegans, Gray), etc. ;

AND WHEREAS, the bird species recorded from the Sanctuary are black-arrested baza (.Avideda

leuphote,s sycuna), u,astern coashawk (Accipiter bsdius scheedowl), besta sparow har'vk (Accipiter virgatus
u.//inis), Himalayan hawk-eag1e (Spisetus nipalensis nipalensis), block or king vulture (Torgos calvus),
I{inralayan lalconet (Microhierctx caerule.scersl, Himalayan kestrel (Falco tinntmculus interstinctu,s),
blossom-headecl parakeet (.P,yittctcula cyanocephala bengalensls/, Hodgson's harvk-cuckoo (Cuailus /aga.r
nisicolor), Himalayan cuckoo (.Cucttlus saturqtus scrturates), tawny tjsh owl (BtLbo.flavipel, collard pigmy
owlet (Glaucidium brodiei brodiei), Himalayan brred owlet (Glaucidium cucLrloides), Himalayan brorvu
wood owl \Strix newarensis), Himalayan jungle nightjar (Caprimulgus indicus), broad-villed roller
(.Ebrustonrus orientalis cyanicollis), white-bleasted kingtisher (Halq,on smyrnensis), blue naped pitta (Pitta
nipalensis), green breasted pitta (Pitta sordica cuculata), rufous short-toed (Calandrella cinerecr
dukhutesis), Sild<im long-tailed minivet (Pericrocotus etholoous latetus), scarlet minivet (Pericrocutlu.t

fluntnteus), bror'vn backed pied flycatcher shrike (Hemipus picatus capitalis), black crested yellow br-rlbr-rl

(Pl,cttolu.s ruelaucicterrLs.flaviventris), brown dipper (Cincfus pallasii tenuirostris), rusty bellied shortwing
(Brattchueteryz hyperythreo), Nepal shortwing (Brechupteryx leucophry,s nipalensis), purple thrush
(Cochoa purpirea), green thrush (Cochoa viridis), Assam red-fi'onted babbler (.Stac:hvridopsis rulifrons
antbigtLa), red-headed babbler (Stachyt'is ruficeps), rufous bellied nillava (l'liltuva sundara), pale blue
flycatcher (Niltava unicolor), blue throated flycatcher (l'liltava rubeculoides), etc. .

AND WHEREAS, the Mahananda Wildlife Sanctuary is also a hoine fbr a large number of
colourful f-eathered species including endangered species like fairy-trluebird and Himalayan pied hornbill.
For efl-ective conservation and protection of the floral and faunal biodiversity of Mahananda Wildlife
Sanctuary, the extent of diff'erent anthropogenic pressures has to be regulated as the immediate area
adjoining this fiagile eoosystern is rnuch ecologically sensitive having great impact on this protected area;

AND WHEREAS, it is necessary to conserve and protect the area, the extent and boundaries of
Mahananda Wildlif'e Sanctuary which are specified in paragrapl-r I as Eco-sensitive Zone fiom ecological,
environmental and biociiversity point of view arrd to prohibit industries or class of indr-rstries and their
operations and processes in the said Eco-sensitive Zone;

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1) and clauses (v) and
(xiv) of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act 1986 (29 of
1986) (hereafler in this notification refeued to as the tsnvironment Act), read with sub-rule (3) of rule 5 of
theEnvironment(Protection)Rules, l986,theCentralGovernmentherebynotifiesanareatoanextentof 5

kilometres unifonn around the boundary of Mahananda Wildlife Sanctuary, in Darjeeling and .lalpaiguri
districts in the State of West Bengal as the Mahananda Wildlife Sanctuary Eco-sensitive Zone (hereafter in
this notification referred to as the Eco-sensitive Zone) details of which are as under, namely: -

/-)
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1. Extent and boundaries of Eco-sensitive Zone. - (l) The E,co-sensitive Zone shall be to an extent of 5

kilometres uniform around the boundeuy of Mahananda Wildlife Sanctuary and the area of the Eco-

sensitive Zone is 405.28 square kilometres.

(2) The bounclary description of Mahananda Wilc11if-e Sanctuary and its Eco-sensitiv e Zone is appended

in Annexure-I.

(3) The maps of the Mahananda Wildlif'e Sanctuary demarcating Eco-sensitive Zone along with
boundary details and latitudes and longitudes are appended as Annexure-IlA, Annexure-IlB,
Annexure-IIC and Annexure-IID.

(4) List of geo-coordinates of the boundary of Mahananda Wildlife Sanctuary and Eco-sensitive Zone

are gi'u.en in Table A and Table B ol Annexure III.

(5) The list of villages falling in the proposed Eco-sensitive Zone along lvith their geo co-ordinates at

prominent points is appended as Annexure-IV.

2. Zonal Master Plan for Eco-sensitiveZone.- (1) The State Govelnment shall, for the purposes olthe
-Eco-sensitiv e Zone prepare a Zonal Master Plan within a period of two years from the date of
publication of this notification in the Offici al Gazette, in consultation with local people and adhering to

the stipulations given in this notitication for approvalof the competent authority in the State.

(2) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Goverrulent in
such manner as is specified in this notification and also in consonance with the relevant Central and

State laws and the gurdelines issued by the Centlal Governnrent, if any.

(3) The Zonal Master Plan shall be prepared in consultation with the following Departments of the

State Government, for integrating the ecological and environmental considerations into the said

plan:-

(i) Environment and Wildlife Managcment;

(ii) Agricultr-rre;

(iii) Revenue;

(iv) Urban Housing Development;

(v) Tourism;

("i) RuralDevelopment;

(vii) Inigation and Flood Control;

(viii) Municipal;

(ix) Panchayati Raj;

(x) Public Works Department;

(xi) West Bengal Police;

(xii) Rural Managernent and Development; and

(xiii) DisasterManagenrent.

(zl) The Zonal Master Plan shall not irnpose any restrictiorl on the approved existing land use,

infiastructure and activities, unless so specified in this notification and the Zonal Master Plan shall

factor ir-r improvement of all infrastructure and activities to be more efficient and eco-friendly.

(5) The Zonal Master Plan shall provide tbr restoration of deuuded areas, couservation of existing
r,vater bodies, tnanagelnent of catclrment areas, watershed management, groundwater lllanagement,

soil and r.noisture conservation, needs of local comnrunity and such other aspects of the ecology and

environment that need attention.

(6) The Zonal Master Plan shall demarcate all the existing worshipping places. villages and urban

settlernents, types and kinds of forests, agricultural areas, fefiile lands, green area, such as, patks
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and like places, hofiicultural areas, orchards, lakes and other water bodies with supportirtg rnrrps

giving details o1'existing and proposed land use features.

(7) The Zonal Master Plan shall regulate development in Eco-sensitive Zone and adhere to prohibited
and regulated activities listed in the Table in paragraph 4 and also ensure and promote eco-friendly
development for security of loca1 communities' livelihood.

(8) The Zonal Master Plan shall be co-terminus with the Regional Development Plan.

(9) The Zorrai Master Plan so approved shall be the ref-erence document fbr the Monitoring Committee
for carying out its fi.urctions of monitoring in accordance with the provisions of this notification.

3. N{easures to be taken by the State Government.- The State Government shall take the fbllowing
measures lbr giving effect to the provisions of this notification, namely:-

(1) Land use.- (a) Forests. horticuiture areas, agricultural areas, parks and open spaces eannarked lbr
recreational putposes in the Eco-sensitive Zone shall not be used or convetted into areas fbr
comrnercial or residential or industrial activities:

Provided that the conversion of agricultural and other lands, for the purposes other than that

specified at part (a) above. within the Eco-sensitive Zone may be permitted on the recommendation

ol the Monitoring Committee, and with the prior approval of the competent autl-rority ttnder

Regional Town Planning Act and other rules and regulations of Central Govemment or State

Govemment as applicable and vide provisions of this notification, to meet the residential needs of
the 1ocal r'esidents and for activities such as:-

(i) rvidening and strengthening ofexisting roads and construction ofnew roads,

(ii) construction and renovation of infrastnrcture and civic amenities;

(iii) srrall scale industries not causing pollution;

(iv) cottage industries including village industries; convenienoe stores and local atnenities

supportrng eco-tourism including horne stay; and

(r,) promoted activities given in paragraph 4:

Provided further that no use of tribal land shall be pennitted for commercial and industrial
development activities without the prior approval of the competent authority under Regional Town
Planning Act and other rules and regulations of the State Government and without compliance of
the provisions of article 244 of the Coustitution or the law for the tirne being in force, including the

Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of Forest Rights) Act. 2006
(2 of2007):

Provided also that any error appearing in the land resords within the Eco-sensitive Zone shall

be corrected by the State Govemment, after obtaining the views of Monitoring Conunittee, once in

each case and the correction of said enor shall be intimated to the Central Government in the

Ministry of Envilonment, Forest and Clirnate Change:

Provided also that the correction of error shall not inchide change of land use ln an)' case

except as provided under this sub-paragraph,

(b) Efforts sha1l be made to refbrest the uuused or unproductive agricultural areas with afforestation
and habitat restoration activities.

(2) Natural rvater bodies.-The catchment areas of all natural springs shali be identifled atnd plaus for
their conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the

guidelines shall be drawn up by the State Government in such a manner as to prohrbit development

activities at or near these areas which are detrimental to such areas.

(3) Tourism or eco-tourism.- (a) All new eco-tourism activities or expansion of existing touristn
activities within the Eco-sensitive Zone shall be as per the Tourisrl Master Plan fbr the Eco-
sensitive Zone.

(b) The Tourism Master Plan shall be prepared by the State Deparlment of Tourism in consultatiott
with the State Departments of Enviroilnent and Forests.



48
26 THE GAZETTE OF INDIA: EXTRAORDINARY [Panr II SEC. 3(ii)]

(c) The Tourisur Master Plan shall fbmr a component clf the Zonal Master Plan.

(d) The Tourism Master Plan shall be drawn based on the study of carrying capacity of the Eco-

sensitive Zone.

(e) The activities of eco-tourisn, shall be regulated as under, namely:-

(i) new construction of hotels and resorts shall not be allowed within oue kilouretre frotn the

boundary of the protected area or upto the extert ol the Eco-sensitive Zone, whichever is

nearer:

Provided that beyond tlie distance of one kilometre from the boundary of the protected

area till the extent of the Eco-sensitive Zone, the establishment of new hotels and resorts

shall be allowed only in pre-defined and designated areas fbr eco-tourism facilities as per

Tourism Master Planl

(ii) a1l new tourism activities or expansion of existing tourism activities within the Eco-

sensitive Zone shall be in accordance with the guidelines issued by the Central

Government in the Ministry of Environment, Forest and Climate Change and the eco-

toi.rrism guidelines issued by the National Tiger Conservation Authority (as arnended from
time to time) with emphasis on eco-tourism, eco-edlrcation and eco-development;

(iii) untrl the Zonal Master Plan is approved, development fbr tourism and expansion of
existing tourism activities shall be permitted by the coucerned regulatory authorities based

on the actual site specific sclutiny ancl recomnrendation of the Monitoring Cornmittee and

no new hotel, resort or commercial establishment construction shall be permitted rvithin

Eco-sensitive Zone area,

(4) Natural heritage.- Ali sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene

pool resene areas, rock tbrmations, watert-a1ls, springs, gorges. grovcs, caves. points, walks. rides,

clifT's, etc. shal1 be identified and a heritage conservation plan shall be drawn up lbr their

preservation and conservation as a part of the Zonal Master Plan.

(5) Man-made heritage sites.- Buildings, structures, afiefacts, areas and precincts of historical,

architecturai, aesthetic, and cultural significance shall be identified in the Eco-sensitive Zone and

heritage conservation plan for their conservation shall be prepared as par1 of the Zonal Master Plan.

(6) Noise pollution. - Prevention and control of noise pollution in the Eco-sensitive Zone shall be

carried out in accordance with the provisions of the Noise Pollution (Regulation and Control)
Rtrles. 2000 unt.ler tlre Fnvit'onntent Act.

(7) Air pollution.- Prevention and control of air pollution in the Eco-sensitiveZone shall be carried

or-rt in accordance with the provisions of the Air (Prevention and Control of Pollution) Act, 1981

( 14 of 1 98 I ) and the rules made thereunder,

(8) Discharge of effluents.- Discharge of treated effluent in Eco-sensitive Zone shall be in accordance

with the provisions of the General Standards for Discharge of Enviroutnental Pollutants covered

under the Environrnent Act and the rules made tliereunder or standards stipulated by the State

Government, whichevet is nrore strittgent.

(9) Solid rvastes.- Disposal and Managernent of solid wastes shall be as under:-

(a) the solid r,vaste disposal and management in the Eco-sensitive Zone shall be catried out in
accordance with the Solid Waste Management Rules, 2016, published by the Government of
India in the Ministry of Euvironrnent, Forest and Climate Change vide notittcation number

S.O. 1357 (E), tlatecl the 8'r'April,2016; the inorganic mateLial rr-ray be disposed ir-r an

environrnental acceptable manner at site identified outside the Eco-sensitive Zone;

(b) safe and Environmentally Sound Managernent of Solid wastes in conformity with the existing

rules and regr-rlations using identified technologies may be allowed within Eco-sensitive Zone.

(10) Bio-Medical Waste.- Bio-Medical Waste Management shall be as uucler:-

(a) the Bio-Medical Waste disposal in the Eco-sensitive Zone shall be carried out in accordance

with the Bio-Meclical Waste Management Rules, 2016 published by the Government of India
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in the Mtnistry of Environment, Forest and Chmate Change uide notification r.rumber G.S.R.

3/+3 (E), dated the 28'r'March, 2016.

(b) safe and Environmentally Sound Management of Bio-Medical Wastes in conformity with the

existing rules and reguiations using identified technologies may be allowed within the Eco-

sensitive Zone.

(11) Plastic rvaste management.- The plastic waste management in the Eco-sensitive Zone sha11 be

oarieci out as per the provisions olthe Plastic Waste Management Rules,2016, published by the

Governmelt of Inciia in the Ministry of Environment, Forest and Climate Change vide trotil'rcation

number G.S.R. 340(E), clated the 18'r'March,20l6, as amended tiom time to time.

(12) Construction and demolition u,aste management.- The constructiolt and demolition rvaste

management in the Eco-sensitive Zone shall be carried out as per the provisions of the Construction

and Demolition Waste Management Rules, 2016 published by the Government of India in the

Ministry of Environmerrt, Forest and Climate Change vide notification number G.S.R. 317(E),

dated the 29'h March,20 16, as amended from time to time.

(13) E-lvaste.- The e - waste management in the Eco-sensitive Zone shall be caried out as per the

provisions of the E-Waste Management RLlles, 2016, published by the Government of India in the

Ministry of Environment, Forest and Climate Clrange, as anrended from time to time.

(14) Vehicular traflic.- The vehicular movement of traffic shall be regulated in a habitat friendly
manner ancl specific provisions in this regard shall be incorporated in the Zonal Master Plan and till
such time as the Zonal Master plan is prepared and approved by the competent authority in the

State Government, the Monitoring Committee shall monitor compliance of vehicular movement

under the lelevant Acts and the rules and legulations made thereunder.

(15) Vehicular pollution.- Prevention ancl control of vehicular pollution shall be incompliance u'ith

applicable laws and efforts shall be made for use of cleaner fuels.

(16) Industrial units.- (a) On or afler the publication of this notit'ication in the Otficial Gazette, no new

polluting industries shall be permitted to be set up within the Eco-sensitive Zone.

(ii) Only non-polluting industries shall be allowed withiu Eco-sensitive Zone as per the

classif-ication of Industries in the guiclelines issued by the Central Pollution Controi Board in

February,2016, Lurless so specified in this notificatiou, and in addition, the non-poliuting
cottage industries shall be plomoted.

(17) Protection of hill slopes.- The protection <-rf hill slopes shall be as under:-

(a) the Zonal Master Plan shall indicate areas on hill slopes where no construction sha1l be

permitted;

(b) construction on eristing steep hill slopes or slopes with a high degree of erosion shall not be

permitted.

4. List of activities prohibited or to be regulated within Eco-sensitive Zone,- All activities in tl,e Eco-

sensitive Zone shall be governecl by the provisions of the Environment Act and the rules made there

under inclucling the Coastal Regulation Zone, 20ll and the Environmental lmpact Assessment

Notification,2006 and otirer applicable laws includirg the Forest (Conservation) Act, 1980 (69 of
1980), the Indian Forest Act,1927 (16 of 1927),the Wildlife (Protection) Acr 1972 (53 of 1912),and
amendrnents made thereto and be regulated in the manner specified in the Table below, namely:-

TABLE

S. No.

(1)

Activlty

(2)

DescriPtion

(3)

I Cornmercial mining, stone quarrying
and crushing units.

( All new existing minir-rg (minor and major

minerals), stone guarrying and crushing units shall

be prohibited with immediate elfect exsept for
ngeds of bona fide local

a)

meeting the domestic
of earth for construction
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or repair of houses within Eco Sensitive Zone;

(b) The mining operations shal1 be carried out in
accordance with the order of the Hon'ble Supreme

CoLul dated the 4'1' August, 2006 in the tnatter of
T.N. Godavarman Thirurnulpad Vs. UOI in W.P.(C)
No.202 of 1995 and dated the 21't April, 2014 in the

matter of Goa Foundation Vs. UOI in W.P"(C)

No.43-5 of2012.

2. Setting of industries causing
pollution (Water, Air, Soil, Noise,
etc.).

New industries and expansion of eristing polluting
industries in the Eco-sensitive Zone sha1l trot be

permitted:

Provided that non-polluting industries shall be

allowed within Eco-sensitive Zone as per classiflcation
of Industries in the guidelines issued by tlie Central

Pollntion Control Board in February. 2016, so

otherwise specified tn this notification and in additiotr

the non-polluting cottage industries shall be protnoted.

3 Establishment of major hydro-
electric project.

4. Use or production or processing of
any hazardous substances.

Prohibited.

5 Discharge of untreated effluents .in
natural water bodies or land area.

Prohibited,

Setting up of new saw mills, New or expansion of existing saw milis shall not be

permitted within thg Eco:sensilive Zone.

1 Setting up of brick kilns

8 Use of polythene bags. Prohibited.

9 Undertaking activities related to
tourism like over-tlying the
sanctuary area by hot-air balloons,
etc.

10 Introduction of exotic species Prohibited.

11 Commercial use of firewood, Prohibited.

B. Regulated Activities

t2 Commercial establishment of hotels
and resorts.

No new commercial lrotels and resorts shall be

permittecl within one kilometer of the boundary of the

protected area or upto the extent of Eco-sensitive Zone,

whichever is nearer, except fbr small temporary
structures fbr eco-tourisnr activities:

Provided that, beyond one kilometer fiom the boundary

of the protected area or upto the extent of Eco-sensitive

Zone, whichever is nearer, all new tot'tl'ist activities or

expausion of existing activities shall be in conlbrmity
with the Tourism Master Plan and gr.ridelines as

applicable,

13 Construction activities. (a) New commercial consttuction of any kind shali not
permitted one kilometer from thebe

of the
within

area or extent of the

Prohibited.

6.

Prohibited.

Prohibited.
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Eco-sensitive Zone, whichever is nearer:

Provided that, local people shal1 be perrnitted to
undedake construction in their land for their use

including the activities mentioned in sub-palagraph
(1) of paragraph 3 as per building bye-larvs to meet
the residentral needs ofthe local residents:

Provided further that the construction activity
related to smal1 scale industries not causing
pollution shall be regulated and kept at the

minimum, with the prior permission fi"orn the
competent authority as per applicable rules and

regulations, ifany.

(b) Beyond one kilometer it shall be reguiated as per

the Zonal Master Plan.

t4. Small scale non polluting industries. Non polluting industries as per classification of
industries issued by the Central Pollution Control Board
in February, 20L6 ar,d non-hazardous, small-scale and
seryicp industry, agriculture, fl oriculture, horticulture or
agro-based industry producing products from
indigenous materials ftom the Eco-sensitive Zone shall
be permitted by the competent authority.

15 Fellins of trees (a) Thet'e shall be no felling of trees in the forest or
Government or revenue or private lands without
prior permission of the competent authority in the

State Goverrunent.

(b) The felling of trees shall be regulated in accordance
with the provisions of the concerned Central or
State Act and the rules made thereunder.

16. Collection of Forest produce or
Non-Timber Forest produce.

Regrilated as per the applicable laws.

t1 Erection of electrical and
communication towers and laying of
cables and other infrastructures,

Regulated under applicable laws (underground cabfing
may be promoted).

t8 Infrastructure
amenities.

including civic Taking measures of mitigation as per the applicable
Iau's, rules and regulations available guidelines.

19 Widening and strengthening of
existing roads and construotion of
new roads.

Taking measures of mitigation as per the applicable
laws, rules, reguIations, and available guidelines"

20 Protection of' hill slopes and river
banks.

Regulated as per the applicable laws

2l Movement of vehicular traffic at
night.

Regulated tbr commercial purpose under applicable
laws.

22 Ongoing agriculture and horticulture
practices by local communities
along with dairies, dairy farming,
aquaculture and fisheries

Permitted as per the applicable laws for use of locals

23 Establishment of large-scale
commercial livestock and poultly
farms by firms, corporate and

Regulated (except otherwise provided) as per the

applicable laws except for meeting local needs.
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companles

1,1 Discharge of treated waste water or
eff'luents in natural 'uvater bodies or

land area.

The discharge of treated waste water or effluents shal1

be avoided to enter into the rvater bodies and eflbrls

shall be made for recycle and reuse of treated waste

water. Other-wise the discharge of treated waste water or

effluent shatl be regulated as per the applicable larvs

25 Regulated as per the applicable laws

26. Solid Waste Management. Regulated as per the applicable laws.

21 E,co-tourism. Regulated as per the applicable 1aws.

Comtnercial sign boards and

hoardings.

as per the applicable laws

29 Eco tourism facilities iike home

stays, ropeways, kiosks, funiculars,
etc.

Regulated as per the applicable lau's

C. Promoted Activitles

30 Rain water harvesting. Shall be actively promoted.

3i Organic farming. Shall be actively promoted.

32 Adoption of green technology for all
actir,ities.

Shall be actively promoted.

.1 -1 Cottage indr-rstries including village
artisans, etc.

Shall be actively promoted.

34 Use of renewable energy and fuels, Bio-gas, solar light etc, shall be actively promoted.

3s Shall be actively

36 Plantation ol Horticulture and

Herbals.
Shall be y promoted.

31 Use of eco-tiiendly transport. be actively prornoted,

38. Ski1l Deveiopment. Shall be actively promoted,

39 Restoration of degraded land or
tblests or irabitat.

b vely

40 Environmental awareness: Shall be actively

4t Vegetative lencing. Shall be actively

5. Monitoring Committee for Monitoring the Eco-sensitive Zone Notification.- For eflective

nonitoring of the provisions of this notification under sub-section (3) of section 3 of the Environment

(Protection) Act, 1986, the Central Government hereby constitutes a Monitoring Committee,

comprising of the fbllowing, namely:-

S. No. Constituent of the Monitoring Committee Designation

Chairman, ex offtcio;(i) Chief Secretary, Govemment of West Bengal

(ii) Chief Wildlife Warden, Govenrment of West Bengal Member;

(iii) Principal Chief Conservator of Forests (Head of Forest Force), Member;

Commercial extraction of surface
and grouncl water.

28.

Agro-Forestry. promoted.

promofed.

promoted.
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Government of West Bengal

(iv) Representative of State Pollution Controi Board Member;

(v) A representative of Non-govelxmental Organisation working in the

field of rvildlife conservation to be nominatecl by the State

Government

Member;

(.',i) An expert in Biodiversity nominated by the State Govemment Member;

(vii) One expert in Ecology from reputed institution or university of the

State

Member;

(viii) Representative of Rural Management Deparlment, Government of

West Bengal

Member

(ix) Representative of Agriculture Depaftment, Goverrment of West

Bengal

Member;

(x) Representative of Urban Development and Housing Departtnent,

government ol West Bengal

Member;

(xi) Concerned District Collector Mernber;

(xii) Divisional Forest Officer (In-charge of protected area) Member;

(xiii) Additional Chief Conservator of Folest, Wildlife Member-Secretary

6. Terms of reference. - (1) The Monitoring Committee shall monitor the compliance of the provisions of this

notification.

(2) The tenr-re of the Monitoring Committee shall be fol three years or till the re-constitution of the

new Monitoring Committee by the State Government and subsequently the Monitoring Comtrittee

shal1 be constitutecl by the State Government.

(3) The activities rhat are covered in the Schedule to the notification of the Government of India in the

erstwhile Ministry of Environment and Forests number S.O. 1533 (E), datecl the 14'r' September"

2006, and are talling in the Eco-sensitive Zone, except for the prohibited activities as specified in

the Tabie under paragraph 4 thereof', shall be scrutinised by the Monitoring Committee based on the

actual site-specific conditions and ref'erred to the Central Government in the Ministry of

Environment, Forest and Climate Change for prior environurental clearances under the provisions

ol the said notification.

(4) The activities that are not coverecl in the Schedrile to the notification of the Governmerlt of India in

tire erstwhile Ministry of Environment ancl Forest number S.O, 1533 (E), dated the 14'h september,

2006 and are falling in the Eco-sensitive Zone, except for the prohibited activities as specified rn the

Table under paragraph 4 thereof, shall be scrutinised by the Monitoring Committee based on the

actual site-specrfic conditions and referred to the concerned regulatory authorities.
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(5) The Mernber-Secretary of the Monitoring Committee or the ooncemed Depr"rty Cornmissioner(s)

shall be competent to file cornplaints under section l9 of the Environrnent Act, against any person

who contravenes the provisions of this notif-rcation.

(6) The Monitoring Committee may invite replesentatives or experls from concerned Deparlments,

representatives fi'om indr-rstry associations or concerned stakeholders to assist in its deliberations

depending on the requirements on issne to issue basis.

(7) The Morritoring Committee shall submit the annual action taken report of its activitres as on the 3l't
March of every year by the 30'1'June of that year to the Chief Wildlife Ward,en in the State as per

proforma appended at Annexure V.

(8) Tlie Central Governrnent in the Ministry of Environment, Forest and Climate Change rnay gire

such directions, as it deerls fit, to the Monitoring Comrnittee for effective discharge of its fur"rctions.

7. Additional Nleasures.- The Central Goverrunent and State Government may specifl, additronal

measures, if any, tbr giving etlect to plovisions of this notification.

8. Supreme Court, etc. orders.- The provisions of this notification shall be subject to the orders, if any

passed or to be passed by the Hon'ble Supreme Court of India or High Cor.rrl or the National Green

Tribtrnal.

lF. No. 25 13 61 1 6-ESZ-REI

DR SATISH C. GARKOTI. Scientist'G'

ANNEXURE- I

BOUNDARY DESCRIPTION OF ECO-SENSITIVE ZONE AROUND MAHAI{ANDA WILDLIFE

SANCTUARY WEST BENGAL

In the northern side, there is common boundary between Ruyern and Setikhola, Ruyem and

Sittong, Upper Gl"rorarnara and Sittong, Latpancher and Mana fbrest blocks,

The eastem bor.rndary of Sevoke Range of Kurseong division, along the Tista River from the

junction of Kalll"rora and Tista, southwards extending upto the southem corner of Laltong block.

The demarcated southern boundary of Sukna and Funding blocks up to its junction with Mahanadi

block, then following the westem & southem boundaries of Mahanadi block; then along the western and

southern boundary of Laltong Block along 7'r' Mile Fire line / Road.

The western boundary of Latpancher and Bandarjhora forest block along the Mana jhora upto its

junction with the Mahanadi river, then along the Mahanadi river in a south easterly direction upto its

.iunction with the northern boundary of Pr-rndin5 forest block and then along the demarcated northem

boundary of Sukna forest block upto its junction with Hill Cart Road and then along the Hill Cart Road

rupto its junctiorr with southem troundury oflSLrl<rra block.
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ANNEXURE- IIA

GOOGLE MAP OF'ECO-SENSITIVE ZONE OF MAHANANDA WILDLIFE SANCTUARY
ALONG WITH LATITUDE AND LONGITI.IDE OF PROMINENT LOCATIONS

MaharrmndB WLS a,nd ESZ [,.egnnrl

. 1{.1lilri;1,;:l*ir *liiij
, rl,.k.ii..':;:il:rr*,it',r",r'Ll:
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ANNEXURE- IIB

MAP SHOWING ECO-SENSITIVE ZONE OF MAHANANDA WILDLIFE SANCTUARY IN
WEST BENGAL

ECO SEN$I?IVE MAP OF
MAHANANDA WILDLITE SANCTUARY
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ANNEXURE- IIC

MAP SHOWING LANDUSE PATTERN OF ECO-SENSITIVE ZONE OF MAHANANDA
WILDLIFE SANCTUARY
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ANNEXURE- IID

MAP OF ECO-SENSITIVE ZONE OF MAHANANDA WILDLIFE SANCTUARY ALONG WITH
LATITTIDE AND LONGITUDE OF PROMINENT LOCATIONS ON SURVEY OF INDIA (SOI)

TOPOSTIEET

L8

Bemarcation oi l\lahananda WLS & 5 Km Eco-sensitive Zone
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ANNEXURE-III

TABLE A: GEO- COORDINATES OF PROMINENT LOCATIONS OF MAHANANDA
WILDLIFE SANCTUARY

TABLE B: GEo-COORDINATES OF PROMINENT L0CATIONS OF ECO-SENSITM Z0NE

ANNEXURE.IV

LIST OF VILLAGES COMING UNDER ECO-SENSITIVE ZONE QF MAHANANDA WILDLIFE
SANCTUARY ALONG WITH GEO.COORDINATES

L5

Sl. No. Longitude (E) Latitude (N)

I 88"40403 26"88987

2 88"48068 26',86874

J 88'53 17 26"8 1 337

4 88',43229 26',81141

5 26"19r7t

6 88',37466 26"84466

Sl. No. Longitude (E) Latitude (N)

1a. 88"39966 26',945173

2a. 88'5322 I 26"88636

3a" 88"58013 26'799968

4a. 88'46994 26'764327

5a. 88',42682 4

6a. 88'3 1 308 2687 t864

sl.
No.

Name of the Village Land classification Latltude Longitude

1 Chakur Revenue Village N 26'46',26.42', EBBo28'19.06"

2 Prakash Nagar Revenue Village N26"46',6.52
,t E88026',52.48"

3 Sarugara Revenue Village N26045'58.92" 8,88"26',47.56"

4 Kalabari Itevenue Village N26046',24.0" E88'25'19.0"

5 Mahismari Revenue Village N26045"28.6" EgBo25'04.5"

6 Malahar Reverue Village N 26"44'26.8" E88024'57.3"

1 Champasari Chhat Revenue Village N26044u26.8" _888024'57.3 "

8 Nunu Bairagi Revenue Village N26045',A2.22" E88o23'00.,+"

9 Nunu Bairagir Chhat Revenue Village N26045',27.99" E8B'23',48.98"

10 Uttar Palash Revenue Village N26046'32.0" E,gllo25'49.9"

11 Damra Gayer Chhat Revenue Village N26045',44.29" E88'23'33.54"

12 Jadubhitar Chhat Revenue Village N26047'09,3" 898024'36.0"

88"36254
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13 Purba Karaibari Chhat Revenue Village N26"41',A7.',7" E,88"25'02.5"

t4 Gulmakhari Revenue Village N26048'04.4" E88"24'1 1.2"

15 Karaibari Revenue Village N26047',13.3" E88025'03. 1"

16 Dariagram Chhat Revenue Villase N26"47',7.64" EBB'25'16.69"

l1 Sissabari Revenue Village N26047'08.2" 888'25',39.6"

18 Palash Revenue Village N26"46',32.0" E88025"49.9"

Boro Adalpur Revenue Village N26"46',37.19" E88020',43.53"t9

Revenue Village N26"46',42.91" E88'2 1',1 1. 1 7"20 Khoklong

EBBo 19'15.26"2t Chhoto Adalpur Revenue Village N26047'1 1.36"

888"20'54.73"22 Paharu Revenue Village N26"46'53.67"

EBB'21',13.07"23 Kholdong Chhat Revenue Village N26046',32"22"

1,4 Kamala Barir Chhat Revenue Village N26046'28.3J" E88'20',40.44"

25 Word42 Revenue Village N26045',31.83" F,88o26',42.84"

26 Nimbu Basti Revenue Village N26045'15.59" E88'26'12.3I "

21 Devidanga Revenue Village N26045'57.5" E88"25'07.2"

Daknikata P Revenue Village N26'45',10.2" EBB'25'01 .9"28

N 26'45'41.38" E088025',6.88"29 Kalkut P Revenue Village

N26'44'.26.8" E88024'57.3 "30 Champasari Revenue Vitlage

31 Ward 46 Revenue Village N26"44134.76" E88"24',47.65 "

)t Satyajit Colony Revenue Village N 26044',23.14', E88024',34.96"

33 For.rtsinsher Chhat Revenue Village N26"44'57.1 1" 888"24',19.96"

34 Ujanu P Revenue Viliage N26043'53.6" E89o21',11.2"

888023'4J.94"35 Kabi Adam Singh Nagar Revenue Village N26044'39,48"

36 Uttarayan TWP Revenue Village N26'43'21.61" E88023'37.80"

37 Dagapur Revenue Village N26'45'00.47" E,88023',35.48"

38 Bara Gharia Revenue Village N26044'50.3 " 888023'29.0"

39 Gaur Charan Revenue Village N26043',57.3" E88'22'58.0"

40 Ghokla Jote Revenue Village l\26044',22.0" 888o22',49.6"

N26045'38.38" Eggo22'20.21"41 Patharghata Revenue Village

42 Dhakuria Revenue Village N26045'20.4" E88022'3 1.8"

47 Gatigara Revenue Village N26043'23.65" E88023',04.92"

N26043'39.1" EBB'22',56.1"44 Bania Khari Revenue Village

F88020',42.1"45 Panchakulguri Reverrue \/illage N26045'14.4',

888'21',54.76"4() Jugibhita Revenue Village l{26"44',56.79"

Guria Reveoue Village N26044',07.9" E88023'08.5"41

E88'20'5.90"48 Bataliguri Revenuo Yillage N26044'18.55"

EBBo 19'3 0.23 "49 Pataner Chhat Revenue Village N26045',43.76"
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50 Lalsara Chhat Revenue Village N26"46',44.8" E88020'16.2"

51 Dhemal Revenue Village N26"41',57.J3" E88019'32.31"

52 Patan Revenue Village N26045'57.63 " E88'19',19.59"

53 Ruhinir Chhat Revenue Village 1126"4J',22.83" E,88'19',00.21"

54 I(hopalasi Revenue Village N26045',34.7" EBB.20'24.1"

55 Jhouguri Revenue Village N26'45'58.65" E88'21'28.84"

s6 Jhauguri Chhat Revenue Village N26046'10.2" EBBo2l'02.3 "

51 Rajpiari Revenue Village N26045',40.9" E88021'13.7"

58 Chamtaguri Chhat Revenue Village N26045'58.2" E88022'15.8"

59 Chamta Revenue Village N26'46'13.89" E88'21'2J .59"

60 Panchanai Revenue Village N26044',43.8'1" 888"3'54.84"

6r Mohurgong TG Tea Garden N26"46',47.8" 888"22',19.1"

62 Salbari Chhat(2nd) Revenue Village N26045'57.3" E88"23'00.4"

63 Fulbari Pataner Chhat Revenue Village N26'46'08.78" E88" 19'20.45"

64 Srtong Forest Forest N26054"55.7" E88"2rl'33.9"

65 Sivoke Forest Forest N26052u42.6', 888028'14.4"

66 Latpanchar Forest 1126"54',41,2" E,88024'19.7"

67 Sepoydhura Tea Garden N26050"27.0" 888020'64.0"

68 Norbong Tea Garden N26'51'!15.45" E88'32',32.18"

69 Simring TG Tea Garden N26053',25.45" 888',21',3J .29"

10 Tindharia T.G Tea Garden N26o51'17.66" EBB'20'44.85"

11 Rhontong Reverlue Village N26050'10.51" E88"20',33.15"

12 Bauni Bhitar Chhat Revenue Village N26045',44.94" E88'18',44.60"

t) Fulbari Chhat Revenue Village N26"45'21.06" E88019',02.45"

14 Khaprail Revenue Village N26045'36.18" E88020',14.51 "

15 Patan Jhaner Chhat Revenue Village N26045',O5.24" E,88'19'03.20"

16 Pairkumari Tea garden N26046',31.30" EBB'20'09.02"

17 Saptagiri Khelaghar T.G Tea garden N26044'14,10" F,88"25',47.17"

78 Simulbari T.G Tea garden N26047',33.49" EgB" 18',33.67"

19 Raki Forest Forest N26"47'48.61" E88" 17'28.03 "

80 Bamonpokhri Forest Forest N 26048'56.87" E88016',48.75"

81 Lama Gumba Forest Forest N26049'8.98" EBB'18'42.1 1"

82 Rohini T.G Tea Garden N26"50'.22.23 EBB"IJ'23,J0"

B3 Selim hill T.G Tea Garden N26'50'23.53" E88"19'8.66"

84 Lizziepur T.G Tea Garden N26052',20.4J" E88" 19'52.37"

85 Gayabari T.G Tea Garden N26"51'38.04" EB8019',34.90"

86 Mahal Diram T.G N26054'49.82" E,8Bo21'2.33"Tea Garden

39
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87 Toryak Khasmahal Revenue Village N26056',04.1" 888020'53.8"

ANNEXURE -V
Perlbrma of Action Taken Report:- Eco-sensitive Zone Monltorlng Committee.

I . Number and date of rneetings.

2. Minutes of the meetings: (mention notewoflhy poir-rts. Attach minutes of the meeting as separate
Annexure).

3. Status of preparation of Zonal Master Plan includingTourism Master Plan.

4. Summary of cases deait with rectification of error apparent on face of land record (Eco-sensitir,'e
Zone wise). Details may be attached as Annexure.

5. Surturary of cases scrutinised for activities covered under the Environment Impact Assessment
Notification, 2006 (Details may be attached as separate Annexure),

6. Summary of cases scrutinised for activities not covered under the Environment Impact Assessment
Notil-rcation, 2006 (Details rnay be attached as separate Annexure),

1. Summary of cornplaints lodged under section l9 of the Environment (Plotection) Act, 1986.

8. Any other matter of importance,

88 Selpu Khasmahal Revenue Village ]\{26056'09.0" 888023'55.3"

89 Barasit Tong Khasmahal Revenue Village N26056'10.8" 888"22',59.5"

90 Rolak Khasmahal Revenue Village N26056'59.0" E,88"24'14.5 "

ol Rongchong Khasmahal Revenue Village N26058'2.24" E88025'4.18"

92 Kandung Forest Basti Revenue Village N26056'31.12" E88025'52.0"

93 Gulling Forest Revenue Village N26057"22. I" E88027'01.6"

94 Yang Mukum Khasmohal Revenue Village N26056"08.4" 888"29'14.5"

95 Paschim Totgaon Revenue Village N26050'26.4" EBBo31'28.4"

96 Purba Totgaon Revenue Village N26'50'30.9" E8803 1'3 1.7"

97 Ellenburrv T.G E88032'08.5"Tea garden N26051'33.2"

98 Sunderi Basti Revenue Village N26051'17.9" E8803l'34.6"

99 Kalagaity T.G Tea Garden N26o51"14.5" F88032',45.4"

100 Saogaon T.G Tea Garden N26'51'05.0" 888"35'13.9"

101 Saogaon Revenue Village N26"49"42.9" EBB"33'52.8"

Uploacled by Dte. olPrinting at Covernrnent of lndia Pless, Ring Road, Mayapuri, New Delhi-11006,+
and Published by the Controller of Publications, Delhi-l 10054. HL? 
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BEFORE THE NATIONAT GREEN
TRIBUNAL

EASTERN ZONAL BENCH, KOLKATA,
WEST BENGAL

O.A. No. 120l2O23lEZ

In the matter of :

Kartik Majumdar
Applicant

'Versus-

The State of West Bengal & Ors.
....Respondents.

AF F lD AVIT -IN - O I) P O SIruOI\''

BY ITESPO}'II}E}/T NO. 5

Krishiendu Bera,
Advocate.

280, Copal La1 Thakur Road,

Baranagar, Kolkata- 70AA35.

9804470595 (1,{)

Email : krishnen dvber a87 @gmail.com


